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INTRODUCTION 

I, the Chairman, Committee on Public Undertakings having been 
~uthorised by the Committee to submit the Report on their behalf, present 
this Seventeenth Report on Action Taken by Government on the recom-
mendations contained in the Fourth Report of the Committee OD Public 
Undertakings (Sixth Lok Sabha) on Extraordinarily High Expenditure on 
Publicity by Public Undertakings. 

2. The Fourth Report of the Committee OD Public Undertakings was 
presented to Lok Sabha on the 18th April, 1978. The replies of Govern-
ment to all recommendations contained in the Report were received in two 
batches on 21st and 26th December, 1978. The replies of Government 
were considered by the Action Taken Sub-Committee of the Committee on 
Public Undertakings and this Report adopted by them at their sitting held 
-OD the 7th March, 1979. The Report was finally adopted by Committee 
on Public Undertakings on the 12tb March, 1979. 

3. An analysis of the Action Taken by Government on the recommen-
<iations contained in the Fourth Report of the Committee: is given in Appen-
<iix IV. 

4. In this Report the Committee have urged that the expenditure on 
Publicity by the Public Sector Enterprises should be regulated within limits 
as Government have tried to over-simplify the issue by talking in terms of 
averages and percentage of turn-over. Elimination of middlemen is a must. 
The expertise as well as the assistance of the DA VP should be drawn upon. 
The DA VP should be adequately expanded. The present arrangement for 
engaging private advertising agencies is unsatisfactory and is breeding 
<:orruption, nepotism and other malpractices besides wasteful expenditure. 
The Committee have further pointed out that Radio, a mass media in the 
Public Sector, can render better service than the printed media, especially 
in the remote inexcessible rural areas. They have called upon ~he Bureau 
of Public Enterprises and the DA VP to lay down suitable guidelines from 
time to time on the basis of a critical review of the efficacy of publicity 
matters. 

5. The Government would do better if they do not lose sight of the 
fact that in a democracy the recommendations of a CJmmittee of Parliament 
should be weighed with utmost care. 

NEW DELHI; 

March 13, 1979 
Phalguna 22~1900·~c=s,~ 

JYOTIRMOY BOSU, 
Chairman, 

Comminee on Public Undertakings. 

'(vii) 



REPORT 

This Report of the Committee deals with the Action Taken by Gov-
ernment on the recommendations contained in the Fourth Report of the 
Committee on Public Undertakings (1977-78) on "Extraodinarily High 
Expenditure on Publicity by Public Undertakings", which was presented to 
Lok Sabha on the 18th April, 1978. 

2. Action Taken notes have been received from Government in res-
pect of all the fifteen recommendations contained in the said Report. These 
have been categorised as follows:-

(i) Recommendations/Observations that have been accepted by the 
Government. 

Serial Nos. 7, 13 and 14. 

(ii) Recommendations/Observations which the Committee do not 
desire to pursue in view of Government's replies. 
Serial Nos. 1 and 15 (1) 

(iii) Recommendations/Observations in respect of which replies of 
Government have not been accepted by the Committee. 
Serial Nos. 2, 3, 4, 5, 6, 10, 11, 12 and 15 (3). 

(iv) Recommendations/Observations in respect of which final rep-
lies of Government are still awaited. 
Serial Nos. 8, 9 and 15 (2). 

3. The Committee will now deal with the action taken by Government 
on their recommendations. 

A. Delay in Receipt of Information 

Recommendation (SI. No, l, Paragraph 23 to 24) 

4. Commenting on the non-receipt of information called for by them· 
from as many as 72 Public Undertakings the Committee observed as 
follows:-

"The Committee are shocked and concerned to note that out of 172 
public undertakings which were asked on 23rd December, 
1977, to furnish information to the Pu!>lic Undertakings Com-
mittee on various aspecti; of the working of public undertak-
ings by 22nd January, 19718, only 100 undertakings furnished" 
information upto 20th March, 1978. As many as 72 public 
undertakings have not furnished information even after about 



2 

three months of the calling of the information. The Commit-
tee see no valid reasons why the requisite information could 
not be collected by these public undenakings so long. In their 
First 'Repon on Extravagant and Infructuous Expenditure on 
IEntertainment~by Public Undenakings presented to Lok 
Sabha on 3rd April, 1978, the Committee have made the fol-
lowing observations in this regard:-

"The Committee considered that deliberate non-supply of in-
formation even after a period of three months amounts 
to withholding of information which is very vital for ac-
countability of undertakings to Parliament. This may 
amount to a contempt of the Committee. This, in the 
opinion of the Committee, is reprehensible.'' 

In this instance also, the Committee are pos!tive that the intention is 
to withhold the information sought for. In the opinion of this Committee 
this may also constitute a clear contempt of the Committee. The Commit-
.tee seriously suspect that this information has been withheld because there 
is a lot to hide." 

5. In reply to the observation of the Committee Government stated 
;as under:-

"Material from 72 enterprises, which could not furnish it by the 20th 
March, 1978, has since been collected and transmitted to the 
Lok Sabha Secretariat. Reasons for not submitting the infor-
mation ,by these 72 enterprises within the time indicated by 
the Lok Sabha Secretariat have also been obtained from the 
Heads of the respective enterprises and furnished to the Com-
mittee's Secretariat vide BPE's letter No. 2(106)/77-BPE 
(GM-I) dated the 23rd April, 1978. As the information called 
for from the Public Enterprises was for three years and on a 
number of points it had to be collected by the Public Sector 
Enterprises from their respective units/offices located through 
out the length and breadth of the country, it took some time 
for fhe Public Enterprises to submit the information complete 
in all respects. The delay in submission of the same has been 
highly regretted by them." 

[BPE O.M. No. 2(36)/78-BPE(GM-1) dt. 19.12.78] 

6. Tiie ComaJHee cauot bllt lake a 8lriolll new of tile reprebemi-
llle eamy oa die pert o1 Ole 72 •dea1akimp. ne uplHlltions tmdeml 
.....,. a - ol bnspellllihlllt ..a llOIMl88pel'lld for reasons mot a-
._............, wllidi Is not ~ft to ,...,er ~lit, to Plllfia. 
__. _. 081f11 dlerefon tD lte csbecl. A ' I tllele were geauine 
4ilic:allle!I, la faralshhlJ die eatift bdormatiOB called for, Oley sboaN 
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have at least tried to cover a good part of it in time and on their o-
come up with the explanation well before the stipulated date. It should 
not have been left to the Co,nmittee to seek and obtain an explanation. 
Tiie matter sllould be brought to the notice of Cabinet Minister concerned. 

As the Committee could not go into the details of expenditure on 
publicity, donati0ns etc. by these 72 nndertakings owing to their belated 
submission they desire tbat tbe BPE should criticaBy examine them In 
the light of their obsenations in the 4th Report as well as in this Report 
and ensure that suitable action is taken wherever warranted. 

11. Extraordinary Expenditure on Publicity through private agencies 

Recommendations (SI. Nos. 2 to 5-Paragraphs 25 to 28) 

7. Dealing with the extraordinarily high expenditure on Publicity by 
a number of Undertakings including those incurring cumulative losses and 
the advertisements ,being routed through private agencies, the Committee 
made the following· comments:-

"The Committee are astonished to note that out of the 100 public 
undertakings from whom information has been received re-
garding the expenditure on Advertisement and Publicity, 92 
undertakings have incurred an expenditure on Advertisement 
and Publicity to the tune of Rs. 963.48 lakhs during the few 
years of 1974-75, 1975-76 and 1976-77. 

The Committee understand there is an usual practice of giving a com-
mission between 15 and 20 per cent to private Advertising Agencies. This 
may well work out to about Rs. 193 lakhs. The Committee are unable to 
probe as to how much of this amount and in which undertakings part of 
this amount found its way in the pockets of private individuals, since the 
study is only on the basis of written replies. The Committee is positive 
that there is serious scope for corruption and nepotism in this spher.:: of 
business. 

What is more shocking is the fact that 39 undertakings which have 
been incurring huge cumulative losses, or losses during any of the years 
1974-75 to 1976-77 have also incurred considerable expenditure on Adver-
tisement and Publicity through privately owned associates by passing Gov-
ernment agencies. The Committee are fully aware of thi: fact that many 
of the Public Undertakings go not require to publicise anything at all ex-
cqiddg statutory notices, etc. For example Bharat Aluminwm Co. Ltd. 
with a cumulative loss of Rs. 1858 lakhs at the end of 1977 spent Rs. 6.96 
1akhs on advertisement and publicity during 1976-n. Scooters India Ltd., 
'with cumulative loss of Rs. 638 1akhs till 1976-77 spent Rs. 5.37 lakhs 



on advertisement and publicity during l'T/ 6-77. Mining and Allied Machi-
nery Corporation Ltd. with a cumulative loss of Rs. 3516 lakhs at the end 
of 1976-77 spent Rs. 9.39 lakhs on this account during the period 1974-75 
to 1976-77. Cochin Shipyard Ltd. with a cumulative loss of Rs. 20.72 
lakhs till 31st March, 1977 spent Rs. 4.28 lakhs during 1976-n. Central 
lnland Water Transport Corporation Ud., with a cumulative loss of Rs. 
2143 lakhs spent Rs. 1.31 lakhs during 1976-n. Bharat Gold Mines Ltd. 
with a cumulative loss of Rs. 767 lakhs spent Rs. 1.05 lakhs on this ac-
count during 1976-n. Jessop & Co. Ud. with a cumulative loss of Rs. 
1247 lakhs as on 31st March, 1977 spent Rs. 1.02 lakhs during 1976-77. 
Bharat Heavy Plates & Vessels Ltd., with a cumulative loss of Rs. 704 
lakhs spent Rs. 6.05 lakhs on this account during the years, 1974-75 to 
1976-77. 

The Committee find from the analysis of the expenditure on advertise-
ment and publicity that in 1974-75 as many as six undertakings, namely 
Lile Insurance Corporation of India, Bharat Heavy Electricals Ltd., 
Hindustan Machine Tools Ltd., Hindustan Photo Films Manufacturing 
Co. Ltd., Indian Airlines and Madras Fertilizers Ltd. had spent more 
than an amount of Rs. 10 lakhs on advertisement and publicity alone and 
the total amount spent by them was Rs. 159.45 lakhs. The Committee 
are deeply concerned to observe that in 1975-76 though the number of 
undertakings which had spent more than Rs. 10 lakhs was the same i.e. 
six, namely, Bharat Heavy Bectricals Ltd., Hindustan Machine Tools 
Ltd., Life Insurance Corporation of India, Hindustan Photo Films Manu-
facturing Co. Ltd., Engineers India Ltd. and the Electronics Corporation 
of India Ltd., the total amount spent by them increased by Rs. 24.0S 
lakhs to Rs. 183.53 lakhs. It is noteworthy that during 1976-77 the 
number of undertakings which have spent more than Rs. 10 laths 
increased to eight namely Bharat Heavy Electricals Ltd., Hindustan 
Machine Tools Ltd., Life Insurance Corporation of India, Hindustan 
Photo Films Manufacturing Co. Ltd., Indian Airlines, Electronics C~ 
ration of India Ud., Engineers India Ltd. and Garden Reach Shipbuild-
ers and Engineers Ltd., and the total amount spent on advertisement and 
publicity by these undertakings shot up to Rs. 254.53 lakhs. 

The Committee note with utter dismay that the amount spent on ad-
vertisement and publicity by three undertakings, viz., Bharat Heavy Elec-
tricals Ltd., Hindustan Machine Tools and Hindustan Photo Films Manu-
facturing Co. Ltd., has not only been more than Rs. 10 lakhs continuoll5ly 
during each of the three years 1974-75, 1975-76 and 1976-77 but their 
expenditure has also shown-upward trend over these years. 1be Bharat 
Heavy Electricals Ltd., have, in their written note submitted to the Com-
mittee, stated that "52 per cent of our products are in the competitive~ 
tor where BHEL has to compete with private sector parties for the matbt 
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share". The Committee are unable to appreciate this argument inasmuch 
as Bharat Heavy Electricals Ltd. have already built up considerable sta-
ture and enjoy monopoly in the production of certain specified items for 
which they need not have to compete much with private sector Parties. 
The Committee are under the impression that they have always enough 
orders to feed them and their customers do not go by advertisement in 
mass media and cheap brochures." 

8. The Government stated the following in reply to the comments of the 
-CO.mmittee :-

'The broad components of the publicity expenditure show that a 
substantial part relates to publication of tender notices, vacancy 
notifications, etc. which arise out of operational needs and are 
directly related to the volume of operations. Intensive publi-
city through various media have also to be undertaken by enter-
prises which have a substantial volume of goods competing 
with these of th~ manufacturers in the private sector. Publicity 
is also necessary for obtaining a foothold in foreign markets 
and for enlarging the exports. Institutional publicity to project 
the role of the public enterprises in national economic develop-
ment and the part each of them plays is also necessary 1o sup-
plement the Government's communication programme to in-
form the general public. 

A study of 14 7 enterprises has shown that they have incurred an 
expenditure of Rs. 18.57 crores on advertisement and publicity 
during the 3 years ended 1976-77. During the corresponding 
period, the aggregate turnover of these 147 enterprises 
amounted to Rs. 36.913 crores. The aggregate expenditure on 
publicity by public enterprises in absolute figures may seem to 
be high. The publicity expenditure, however, works out to one-
twentieth of 1 per cent of the sales income (0.05 per cent). 
Considering the various objectives of the public enterprises and 
the environment in which they operate the quantum of avt'rage 
expenditure on publicity may not be unreasonable. 

The public enterprises do not pay the advertising agencies any 
commission on advertisements placed through them in news-
papers." 

[BPE O.M. No. 2(36)/78-BPE (GM-I), dt. 19.12.7!!)] 

9. Wllile die COllllllittee are not anne to a measure of minimum 
-publicity dlat may be wammted oa ~ con!Weratioas, what lntri-
·pecl diem W8S estraonlinRily lliglt expenditure OD pablidty possibly 
-eatirely ........... pm• dllmMls by ...... of p11bllc llDllertBldap, It 
-y be dlat u Government llas argued die expenditure on an average Is of 
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tbe order of 0.05 per cent of the sales income of 147 enterprises studied by 
diem. But talking In terms of anrage in tile context of what the Commit-
tee Md poillted oat in specific cues seems quite absurd. They would 
therefore urge that tbe expenditure sboold in fnture be regulated within limits 
by nc:h oncl«taklng and should conform to some norms. Middlemen 
sllould be eliminated and dealings should be through DA VP ooly. 

10. As regards the Committee's apprehension that there was seriODll 
scope for corruption and nepotism in advertisements being put through 
private commission qents, the Government have remained content with 
merely stating tbat "the pohlic enterprises do uot pay the advertising agen-
cies any commission on advertisement placed through them in newspaprs.'' 

11te Committee understand that there is hardly any instance where eYen 
in the private sector the advertiser pays commission to advertising agents for 
their advertisements. 11te media which receive the advertisements pays the 
COllllDisi!icla to tbe middlemen and sometimes a little more tban that. In 
fact, the reply is an attempt to mislead the Cemmittee. They would there-
fore require that in future theTe shouJcl be no occasion to approach a pri-vate 
111e9ey ucl that the expel1ise as weD as the uristance of DA VP should 
l•tead be drawn upon by tbe pablk enterprises. 1be DA VP should 
expand suitably to meet tllis incftese in requirement. 

C. High nte of expenditure on advertisement and pablicity by the L.1.C. 
largely through private media 

Recommendation (SI. No. 6-Paragraph 29) 

11. Deplorilli the high rate of expenditure on advertisement and 
Publicity by the L.I.C. largely through Private media the C.Ommitteo 
commented as follows:-

"In so far as insurance business is concerned, the Committee are at 
a loss to understand why the Life Insurance C.Orporation of 
India, which has got complete monopoly in this business, has 
incurred an expenditure which is as high as Rs. 70.66 Jakhs 
during 1976-77. Although. the Committee feel that Life 
Insurance Corporation of India do require to advertise through 
different mass media. preferably through Government mass 
media, for reaching the prospective insurers yet they fail to 
understand why Life Insurance Corporation of India has not 
make use of Radio and T.V. sufficiently. This creates strong 
suspicion of malpractice and the Committee disapproves it 
thoroughly. It is an admitted fact that radio is much more 
effective as a mass media as compared to newspapers and other 
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similar media. Out of Rs. 70.66 lakhs a trifliD& sum of Rs. 5.82 
lakhs, has been spent by the Life Insurance Corporation of India 
on advertising through A.I.R. and T.V. The Life Insurance 
Corporation should only go for generic promotion. The Com· 
mittee deplore this high rate of expenditure on advertisement 
and publicity by the Life Insurance Corporation through private 
sector advertising agencies and private mass media." 

12. In reply the Government stated as under:-

"LIC does not operate in monopoly situation as it has to compete 
with other forms of savings like bank and company deposits,. 
unit Trust, stocks and shares, real estate etc. Radio and TV 
have certain practical limitations since audience exposure 
depends on Radio/TV sets being 'on' at the given time and 
the number of listeners/viewers; message impact time is very 
short, and the advertisements are clustered, the succeeding 
ones wiping out the earlier advertisement's effect, except sub-
liminally. 

LIC has not only to promote the basic concept of Life 
Insurance (generic promotion) but also promote and sell the 
several schemes and plans to cater to the requirements and 
needs of individual insurers. Corporate image has also to be 
built up through publicity of business achievements, settlement 
of claims and contribution to the national economy Through· 
investment in socially important schemes. 

The special nature of life insurance selling requires continuous 
liaison between the LIC and the advertising agency since the 
advertising strategy and campaigns have to be frequently 
revised/modified to suit the changing environment and market 
conditions. The DA VP is located in Delhi and does not main-
tain offices at other centres. The Corporation has a ranel of 
advertising agencies (selected from amang those on the appMv-
ed list of the DA VP). The LIC commands better answerability 
from these agencies, since it has the freedom of choice on the 
basis of performance. 

Expenditure on publicity has to be related to the business procur-
red/expected quantum of marketing effort. LIC has to carry 
the message of insurance to the nook and comer of the coun-
try and with other attractTve forms of savings, life insurance 
is becoming less attractive and more effort is necessary to 
emphasise the benefits of risk cover, tax concessions, etc. New· 
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business done during the three years ending l'T76-77 is appro-
ximately Rs. 5,000 crores per year. Premium income has risen 
from Rs. 511.24 crores in 1974-75 to Rs. 653.30 crores in 
1976-77. The publicity expenditure thus works out to 0.015 
per cent of new business or 0.128 per cent of premium mcome 
and this is not considered excessive." 

[BPIE O.M. No. 2(36)/78-BPE (GM-I) dt. 19-12-78] 
13. Tiie Committee fiad dlat illllfead of critically examining die elicacy 

of publicity by the LIC ba'riug regard to the means employed and tile 
-a speat ia absolate terms, die Gov~ ban apia tried to over-
lilnplily the illue by falkm& in ma. of perceatage of business or income. 
'Ibis is ......... bat an attempt to nd!dead tlte Committee. That in rural 
areM die Radio has come to dominate more than otller 111885 niedia seems 
to uve been lost sjpt of. 'Ille aewspllper readenllip ndo per thousand 
popullltioa In India Is - of the lowest in the world. But ndio ... 
become cbellply availallle Md its me could be seat in tlte remotest and 
illllccellible HeM too hi tlte country. Tiie ComllMttee are firmly of the 
opiaion that Radio can reader better service than the priated media espe-
cially in the remote iaaccessible areas as weD as those areas wt.ere com-
81111kadon ls not easy. Tlilere is cle8I' case for LIC and for aat matter 
otller puhlc ealerprises to imke more me of Radio, T.V. anll llms division. 
Fmtller die ci.mittee require tluit tltere sboald he DO option but to go 
throllgb the DA VP for advertisements by public sector organisations in 
order to curb mal-pnctices aiii1 uader band methods. Wlleftver there are mill._ tltey are commission catten. 'Ille Committee strongly recom-
-d to the Ministry of lafonnation and ~ that DA VP should 
now gear ap lllld proliferate itself to meet the growing needs of Government 
and public sector anclertakinp. 

D. JustHkatlon for the Expenditure of the order of Rupees 20.73 lakU 
by the IA.C. 

Recommendation (SI. No. 7-Parapapll No. 30) 
14. Dealing with the expenditure on Publicity by the IAC the Committee 

observed:-
"ln the same category comes the Indian Airlines whose total ex-

penditure during 1976-77 amounted to Rs. 20.73 lakhs. The 
J.A.C. is required to publicise new routes and changes in time 
schedules. The Committee would like a fuller justification of 
the rationale of the extraordinarily high expenditure by this 
undertaking." 

15. To the above observation the Government furnished the following 
...eply:-

"lndian Airlines is a highly consumer oriented undertaking whose 
large clientele are literally spread all over the world. The 
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Airlines .expects to carry .five million passengers in the current 
year-25 to 30 per cent of the traffic originating outside India 
through Air India and other International Airlines who in 
tum pass on this business to Indian Airlines for the domestic 
.flights m India. The Airlines also caters to a large passenger 
traffic from the neighbouring oountries in which it operates. Its 
business interests and growth cannot be sustained without ade-
quate communication with its potential markets. The Airlines 
has to stimulate, maintain and improve traffic demand, through 
promotional advertising. 
A substantial . part of the total publicity expenditure relates to 
statutory and allied advertisements like printing of schedules, 
tariffs and advertising of schedule changes etc. These are 

-essential and unavoidable. Eight lakh copies of schedules are 
printed for distribution to passengers, the travel trade, Air 
India and India Tourism offices abroad. The schedules have 
also to be printed abroad in two leading Airlines Guides to 
facilitate IAT A carriers in finalising itineraries of tour groups 
and tourists visiting the country. 
Promotional advertising has also been done in leading travel 
trade magazines in the world to attract foreign tourists and earn 
foreign exchange. Such advertising is a commen::ial necessity 
in tourist originating countries like USA, Western Europe, and 
Japan. Such advertising has enabled the Airlines to earn Rs. 
41.23 crores of foreign exchange in 1977-78. Attractive 
folders in different lauguages for distribution all over the 
world is also part of business promotion; short films of tourists 
interest are screened abroad through PAT A, the travel trade 
etc. On special occasions institutional publicity is also under-
taken. For instance in 1976-77, the induction of airbus to the 
fleet had to be adequately pu·blicised to build up the Indian 
Airlines image as a modern and progressive airline offering the 
best service to its passengers. 
Besides, the promotional expenses, the Airlines also bring out 
an in-house journal for internal communication with its emp-
loyees. Publication of Annual Reports is a legal and commer-
cial necessity. 
Advertising expenditure as a percentage of the total revenue 
works out only to 0.18, 0.12 and 0.23 per cent respectively 
for years 1974-75, 1975-76 and l976-77. Considering the 
nature of the Airlines' operations, and the need for publicity 
by this industry, the Government consider that the expenditure 
may not be unreasonable." 

[BPE O.M. No. 2(36)/73-BPE (GM-I) dt. 19-12-78]. 
4387 LS-2 
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f6: -M· co.;j;BJ{t~ find-tliat aS aglii~t ave -~ e ciPe' diture. of 0.0 
p~r ~~nt . • ~,/~v~~?~ b' J~7 .. fnfor#~ 'e: ,ill 1'~6~?7 ~e .IAC's ~e 
on PlliilicitJ worti?d out to o.23 per cent &h ~ oie aum1 foor times rue· 
S\ ,er~,~· '~~u~~ ~~ e_rijoys l! to.tjd ,monofi'o!Y m ttie _ sP!-ere of ,airline 
b~e&-s wilffui. ~ ~on rh ~r an o~ .ml!irt' o,,~et ti.';_ktts particularly 
o! ~JOU.~ is ,ve.r,r df!jfc!iJt. .!,. · tffere~o / .!1e,,ces~ ~hat amounts. 
~~n.( ~?t pub.IJc~t'j i1 ~~~gh~ ~o a , ~m~!8·1 !e 'inte':1!.~ ,~m~s promo--
i;oo t~{v a11y .adv!!rtisemenr i nee arv el.'.cept itilaslfuijf. o.f tun~tables 
• t , •j "f• ,. • '1l!fi.J! :t,;.;:~ -t , p • , ·h';I n L ~ ~~J . e c. or publicatj' outsiilC · counuy tlie ajilnlmum a~ounf SllOuld be spent 
because the travel agents abroad when' thef p pare 3Y lliner~ry for tourists 
tile I fi{'tlfu'fr OWft infere t; bCcatise they &re paiQ'sfili tiffitiliJly, Obtain the Umel· 
table from the airlines concerned tliat are citcula'teti to theilf. In any case 
Private 1lilvertising agencies- witb'in the country' for iliremal publicity should. 
be riOif:e aw~ with in 1 o1rder t~ eli te' malpractices aild underhand 
ealing.' thtiy de ite ihit the COrporatiO'n • shOulCJ ntionatiSe its publicity; 

and 'brl . down t e exptfriditlll'e' considerably• ili coming; years. 
I • ..,,. I I ' i A. ft ti".J J 

E. eed to Make Use of the DA VP 
• l • ti , lUt > 

Recommendation ( I. No • 8 to 9-Paragraph 31 to. 35) 
I \,. "': ,. ' ~ L 

[Sl. o. 15(2)-Paragrapb 41(2)] 

17. StresSing the neces ity to route the advertisements through the 
DA VP; the Committee ob erved as follows: -

"The Committee note that out of the 100. Undertakings, only 2<:> 
undertak:in~ )lave used the agency of the Directorate oI Adver-
tising and Visual Publicity and their expenditure on advertise-
ment. and publicity through this agency during the three years 
1974-75, 1975-76 and 1976-77 was about Rs. 14.12 Jakhs, 
rep~ enting a trilling L4 per cent of the overall expenditure 
of Rs. 963.48 lakhs incurred on advertisement and publicity 
during the relevant period. This gives rise to serious sus-
picions. The Indian Airlines have stated that they use adver-
ti ing consultants from the approved panel of the Directorate 
of Adverti ing and Visual Publicity. The Committee also note 
that only 7 undertaking , viz. , (1) Bharat Heavy Electricals 
Ltd., (2) Hindustan Organic Chemicals Ud., (3) Life Insu-
rance Corporation of India, ( 4) Jute Corporation of India, 
(5) Cement Corporation of India, (6) Madras Fertilizers Ltd. 
and (7) Rellabilitation Industries Corporation Ltd. have used 
the media of AIR/TV for adverti ement and publicity and the 
t ta! amount spent by them during the three years was abou~ 
R . 15.33 lakh, i.e. 1.59 per cent only 1lf the overall expendi-
ture. 
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It is also seen that major portion of the expep.diture incurred 
by the undertakings on advettisenierit 8nd publicity has beem 
on payiDeiits made to private advertising ageneies which makes 
one very slispicious) aDd the eipenditUte on advertisements 
through DA VP and AIR/TV has bCen next to nothing. 

The Committee would like to express thei{ deep aagu.ish about the-
tendency which is manifest among the p1lblic unde~ 
for fa~ng the private adveniling agC11cies at the expense .of 
the ~ernment agency, viz., Directorit! of Advertising and 
Visual Publicity. In this CODDection, the Committee would 
like to draw. the attention of the Government to the recoinmen-
dations made in their 47th Report (4th Lok: Sabha) whereio 
they observe4 inter alia that all commercially non-competitive 
public llddertakings should route their advertiae1114nts through 
the DA VP to get the benefit of the Concessional Rates. The 
Committee had also stressed that the commercially competitive 
public undertakings should also as far l!5 possible and practi-
cable use the agency of DA VP for their advertisements. 

The Public Accounts Committee had also in their 173rd Report 
(1974-75) (Fifth Lok Sabha) made the following observations in this 
regard:-

"Government have not shown any earnestness in implementing, in 
letter and spirit, the accepted ·recommendations of the Com-
mittee on Public Undertakings. In fact, the Ministry of In-
formation and Broadcasting should have taken full advantages 
of the recommendations of the Committee on Public Under-
takings and pursued with the administrative Ministries con-
cerned and Public Undertakings in order to secure ever larger 
share of advertisements being routed through DAVP." 

The Committee would require the Government to take concerted actioIJ 
to implemect the recommendations of the Public Undertakings Committee 
and Public Accounts Committee made in their 4 7th Report (4th L.;k 
Sabha) and 173rd Report (5th Lok Sabha), r~specCvely. 

Their advertisements for newspapers should be routed through DA VP' 
only. 

Advertisements should be given to private agencies only in a very few 
instances (calling for a very exceptional treatment) and that too with the 
express approval of the Board of Directors. 
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18. The Government stated: 
"The Ministry of Information & Broadcasting who have been ap-

prised of the Committee's above recommendation, are consi-
dering this." 

[BPE C.M. No. 2(36)j78-BPE (GM-I) dt. 19-12-78] 
19. It is mlfomnade tlult llllllouP the report WM presellletl to Pulia-

-· ID April IMt ~ ao concrete action bas been blken as yet on die 
~ of lie 0-'Uee wllla ns enrntiafty in the nature of 
nitenitlng dteir earlier ~ COllDinecl ill tile 47th Report 
4Foartla Lok s.blla) and tile ncomendlltion of the PAC colltlllned in their 
173nl Report (Fifth Lok s.blla) ill repnl to mUing ase of DA VP for 
~ by Pnbllc Undertaldnp. Tiie Committee apprellencl that in 
6e DA VP itRU there 8ft friends o.f private aclvertlsing ageades who are 
... ying matten in order to bellelt the priffte aclvertili111 acencies. Tiie 
a.tter shoalcl be llroagbt to the notice of Minister of hdormation act 
Broadcasting. 

The Committee require that no furtller time sllould be lo9t in imple-
meting the recommenclation wlaich was ailculated to, bring clown a whole-
some practice with advantages all its owa. 

F. System of Appointment of Private Advertising Agencies 

Recommendation (SI. No. IO-Paragraph 36) 
20. Commeting on the practice of employing private advertising agencies 

the Committee observed as under:-
"The Committee are perturbed to note that some of the public 

enterprises have been patronising particular firms of adver-
tising agencies for reasons not difficult to understand. For 
example, the Hindustan Photo Films Mfg. Co. Ltd. releases 
advertisements through M/s. R. K. Swamy Advertising Asso-
ciates (P) Ltd., Madras. The Committee feel that M/s. R. K. 
Swamy Advertising Associates are very influential and seem to 
have spread their tentacles in the appropriate quarters as this 
Company got special treatment from the Government in getting 
conditions of accredition waived which was 'he subject matter 
of discussivn by the P.A.C. in their 173rd Report (5th Lok 
Sabha). Other advertising agencies through whom advertise-
ments are being given by some of the public undertakings are 
(I) M/s. New Fields Advertising Pvt. ltd., New Delhi, (2) 
M/s. Jaisons, Bombay, (3) M/s. Dacunha Associates (P) Ltd., 
Bombav. (4) M/s. Times. New York, (5) Rediffusion Adver-
tising (P) Ltd., Madras and (6) M/s. Redeus Advertising Pvt. 
Ltd., Bomhay. The Committee strongly deptecate the practice 
of fanning out almost entire advertisements to particular ad-



13 
vertising agencies only. The Committee are not aware as to 
how these private advertising agencies are selected by these 
Public Undertakings. They cannot lose sight of the fact that 
arbitrary selections are bound to generate corruption, nepotism-
and malpractices. The Commission that is at present given. to-. 
the private advertising firms is around 15 per cent which'. 
amoun'l5 to paymeat of umsidera,ble sum of money, to; these.: 
advertising agencies." 

21. The Government have furnished the following reply ta the- observao.· 
tions of the Committec:-

"Public enterprises are required to select private advertising· agencies: 
for handling their publicity work out of the panel of the aP"" 
proved advertising agencies maintained by the· DAVP. Adver-
tising agencies are empaneled by the DA VP' otr tlie basis of 
their professional competence, business standing and ftilanciaL 
soundness. 1 

Public enterprises have set up procedures, methods for evalilating 
and selecting advertising agencies out of the DA VP's panel 
most suited to their publicity needs. Enterprises whfofr- liave: 
a large publicity budget generally make selection o'f advertising 
agencies through the recommendations of a· COmmittee. Gene-
rally, such Committees are composed of tap managerial per-
sonnel from the Commercial/Sales/Marketing, Finance and the 
PR Departments. The criteria for selection of advertising 
agencies are: competence and standing in the advertising pro-
fession, goodwill among its clientele, volume and extent of 
business handled in recent years, network of offices, reliahility 
and quality of the creative and design work, etc. The adver• 
tising agencies are required to make their presentations amf 
furnish such other details to the Committee so as to enable it 
to make a comparative assessment as between the different 
agencies to determine their suitability as to the type of work 
to be entrusted to them. On the basis of this assessment, an 
adequate number of agencies are included in the panel which 
is valid for a specific period normally for a year. The enter-
prises distribute the advertisement and publicity work to the 
various agencies on the panel on the basis of their competence 
to handle the particular work and also ensure that no one 
agency secures the bulk of the work." 

[BPE O.M. No. 2(36)/78-BPE (GM-G) dt. 19-12-78} 

· 22. Tiie Cellllllittee are of the Tie..- dud DA \"'P u not at al free from 
malpndices • will be seen from 173nl Report of PAC (1974-75) esoe-
dally in die matter of appoinement of prifffe adYertising agencies. Tlie 
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P.A.C. ~ tlaen specifically pointed out that M/s. Aiy.-s Pft. Ltd. w~ 
recoinise4 in spite , ol Ille fact dlat 8iey were aOt efisiMe for DA VP accre-
.. itioL . ., , ,,,;, • 

The Committee shol!lly feel dult die present anapment for elllllPll 
p:ivate lldverfising agencies ls umalidactery and. ·is ........ corruption, 
mepotism and odter malpracdces. 'l1lty' would' Cilerdorc *"8s that as 
recommended earlier in this Report public WM1ert111i:i11p -.W oaly functiOll 
lhroagll die DAVP. Oaly iB l1(lleCilll URS rib tlae penuission ft#, Seet'etary, 
Ministry of Information and Broadcasting, business could be gina to paiv!Jte 
M¥ertilillg llp8des wlla:e DA VP express their inability in wridnJ •owinc 

. - . • l 
ameDI. 

23. The CoauniUee regret that their observations regarding tlae seven 
11dvert.isillg apnciel patroaile.I hy SOJDe ~c undertakings have been deli-
berately left unnoticed which gives rise to serious suspicion BDl1 calls for an 
~· Tiiey would want that the selection of these &geodes ,by the 
undertakinp coacemed sbonlcl be· critictilly gone into to see wltediel' there 
'Was any malpractice. This should be done fOrtbwitb DDder a«trice to the 
.CO.aunittee Within 30 clays of' pttsentati0a · of ttiis Report. . ·• •., 

<G. Need for Broad Gaidelhles Goftl'lliltg PuWicity .-sores 
· ~tion (SL No. 11:_:,P~ No. 37) 

' • , . . •, ! • 

"24. Recalling an earlier recommendation suggesting broad guidelines to 
:rejulate publicity the. Committee observed:-

"ln their 4 7th Report (4th Lok Sabha), the Committee on Public 
Undertakings had recommended that certain broad guidelines 
and · criteria for corelating the expenditure on publicity to the 
·total salesfrevenue etc. for specific groups Of undertakings 
·should be laid down after a detailed study by some specialized 
·agency. The need for layirig down such guidelines becomes 
all the more important in. view of the fact tbat dOring the years 
1974-75 to 1976-77, seven undertakings accounted for about 
'fi2 per cent of the total expenditure of Rs. 963.48 lakhs on 
advertisement and publicity by I 00 undertakings.~ 

·2s. The Government have furnished the following reply:-

".On the suggestion of the COPU ( 68-69), thi: question of laying 
down criteria and guidelines for expenditure on advertisement 
and pu~ty was remitted for examination to the Expert Com-
mittee which was set up on the Committee's recommendation. 
The Expert Committee after examining aH aspects of the matter 
·came to the conclusion that it was not possible to evolve any 
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practical guj4elines for expenditure on l'R ljJld advertisement 
as. ~ needs of Widertajtings vary comijeraply depending 
upon their size, nature of . activities and pxoblems. Such needs 
may also vary from time to time for the same undertaking. 

For control over expenditure on publicity, the Government had 
issued instractions that Managements should unlfertake a · 
review of the effectiveness of their publicity media campaigns 
once a quarter at the level of the' Management and annually by 
the · Board of Directors. As mentioned in the earlier reply 
(Paragraph 8) a study of 147 enterprises has revealed that 
the publicity expenditure as a percentage of tum-over may not 
be unreasonable." 

[BPE O.M. No. 2(36)/78-BPE (GM-I) dt. 19-12-78] 
26. The Committee totally disagree that ~ guidelines could be evolved 

to regulate the ~· If only the IUlllual renew of the efficacy of 
pub6dty measures ordered to be made by lhe Boards Gf &181111pmnt of 
Public Ea1e1;prises as early as 1969 bas been meaningful and the ~n;dnis­
trative Mfuistries have also watched the outcome ~ such reviews It shoiald 
bave been poss~le to lay down' suitable guidelines de~nding on. the e~­
perienCe pined so far. 'The Committee reqOire that the Mhdstries Should 
in~ wi~ the •rE &Qa DA\1' ~rt an''eer~ afresh in this direction.: . . . . . 

JI. Annual ~rts to be made more informative 
Recom~ l~, Nos. l2 a8d :1,.f(3)-r~ N.os. ·~ and 41(3)] 

27. Suggesting that the Annual Reports -0f Public .Enterprises should 
bring out relevant information on Publicity the Committee recommended:-

. "The Committee require that the public undertakings should men-
tion in their annual reports the amount spent with explanatory . 
notes and dte extent to which they have' implemented the Go- . 
vemment's policies and instructions issued by the administra-
tive Ministries in this regard. The administrative Ministries 
on their part should also· -keep a closer -.Vatch to ensure that 
Government's policies are follO'tn!d by the undertakings in 
letter and in spirit. 

The ratio of annual expenditure on advertisement/publicity to the 
annual income of dte undertaking sbo11ld be clearly indicated." 

28. In reply the Government have stated as follows:-
"On the recommendations of the Committee on Public Undertakings 

(1968-69) in their 47th Report on PR and Publicity Govern-
ment had issued instructions to the public enterprises that they . 
should show in their accounts, the expenditure on PR publi-
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city as a separate item. The Government has again reiterated> 
these instructions to ensure that all undertalBngs lollow these: 
instructions. (Appendix I)" 

29. The Committee wish to reiterate their earlier recommeaclatioa 119 ia 
tlleir view it is aot enougla if the expenditaTe on pnblicity is showa • a 
diltinct item la tbe Annual Accounts of Pnblic Enterprise& It. is also eqnally 
aeceuary to give suitBble explanatory notes and to indicate tbe ratio of tile 
espeaQture to revenue in orcW' to show bow far the expenditure conform 
to tile norms lllld guidelines laid down by Government from time to time. 
Furtller it is necessary that the results of aDDual review of the. effectiveness 
of publicity through Its working results and profit and loss account by the 
Boards of Management should be obtained by the Adminislnative MiDistries-
ud critically examined to apply promptly the conectives wherever 
aecenary. 

I. DoJlllliODS by the Public Undertakings 
Recomneadatio• (SI. Nos. 13 and 14-Parugraph ~Ofi. 39 and 40) 

30. Dealing with donations made by a number of Public Enterprises for 
various purposes the Committee observed as follows:-

"Wbile the Committee note that the public undertakings are making 
handsome donations for purposes of relief for natural calami-
ties such as the Andhra Cyclone, they disapprove of the· 
practice of making donations to political parties for political 
purposes. For example, a sum of Rs. 10,000 was spent for 
advertising in souvenirs issued by A.I.C.C., Chandigarh in. 
1975 by the Bongaigaon Refinery and Petro-Chemicals Ltd. 
This is highly improper and illegal and responsibility should be 
fixed for taking action under advice to this Committee. The· 
Ministry of Company Affairs should also be informed. Many 
other Public Undertakings have also spent on advertisements in 
Souvenirs. Similar action should be taken against those Public 
Undertakings after enquiries without fail. The Committee also 
find that one or two underta:;!ngs have not specified the names 
of the parties to whom the donations have been given. The 
reasons are not difficult to understand. However, the Com-
mittee require that requisite information should be furnished in 
details within a month of the presentation of the Report 

The Committee deprecate contributions by National Textiles Cor-
poration (M.P.) towards customary charity to Ooth Merchants 
Association. The Committee does not approve giving of dona-
tion by New India Assurance Co. and Garden Reach Shipbuil-
ders and Engineers Ltd. The Public Undertakines have not 
given names of the parties to whom the donation; were made 
and withheld this information deHberately." 
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"Tbe observations of the Committee have been brought to the notiOc. 

of all the administrative Ministries and the Public Sector'. 
Enterprises. 

The 1peci.fic recommendation of the Committee relating to the sum 
of Rs. 10,000 spent for advertising in Souvenirs issued by 
A.l.C.C. Chandigarh in 1975 by the Bongaigaon Refinery and• 
Petro-Chemicals Ltd. has also been brought to the notice of the · 
concerned administrative Ministry i.e. Ministry of Petroleum & 
Chemicals vide BPE U.0. No. BPE (l&R)/12(i)/78 dated 
31st May, 1978. A copy of this communication has also been 
sent to the Deptt. of Company Affairs. 

As regards furnishing of details in respect of undertakings who had · 
not specified the names of the parties to whom the donations . 
had been given, it is submitted that the necessary details have 
already been furnished to the Committee within a month of the 
presentation of R~port Vide BPE O.M. No. 2(36)/78-BPE 
(GM-I) dated 17th May, 1978." 

These details are given below. 

GARDE'.'< REACH SHIPBUILDERS AND ENGINEERS LTD. 

Accounts : D<>n'lthn and Sub•crlpti:>n : 1974-75 Sub1crlpthn for Membership 
with A•nc:iatbn• and Subscription for Jcurnal• paid In 197.C-75 

RJ. 

1. Chary Publications 

2. Indian Pump Manufacturen Association 1250 

3. Indiao Standard Institution {Cal. Branch) 1000 

4. Inda-German Chamber of Commerce 500 

5. National Safety Council • 

6. A..ociation of Indian Engineering Industry 10000 

7. The Institution of Production Engineer (Sal. Sec.) 

8. Indian Roads Congre5S . 

9. Calcutta Profoctivity Council 1000 
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~o. National Council of Appl111Uk1011omic,a-cm 

11.AU~~~ 

.... i.iu. bcdrr Amciatioll 

13. Indian Engillttring Anociati011 (Subscription to four Divisions) 

14. Subocription for variOUI Journal.a aod perlocllc:ab 

300 

1000 

(In laklas of Rupee.) 

1 • Japdiab Memorial Science Tlllent Search Seholanhip for 2 ye.n o·20 

2. Donation to Regional Engineering CAllege, Rourkela e·or 

9. Natioaal Maritime Dal' CelebratiOll O:>mminee • 0·01 

4 . A....clatioa of ·Indian Engineering llldustry: M=benhip Fees o·20 

!I· Sub<cription and M;mbersbip fee< for. ~n~ian Institute at Jnd .. trial Ell-
s\.-tDf ud 'Iadaan 8taatard ~btutJon • · • • • . o·ao 

6. Other Membenbip feeo paid (Detaib in Appelldix ll) o·n 

7. SublcriptiOll for Joumah, periodicals etc. o•sio 
(Detalb i11 Appelldix II) 

Ne o-tiMI 19,S.77 

International mlet ci.. (ailiac) lor 10lh -Id campelition 

1llE NEW INDIA ASSURANCE COMPANY LTD. 

Doaad-fortM,...T 1975 .,,,._, 
Himachal Earthquake Relief Samiti 

Iadlall Cancer Society 

Bal Bhava11, Madru .• 
Bombay an-• c;,v11ra1 Flood)ldief' Commiaa 

Society ot St. U raula 

Prime Minister'• National tlelief Fund • 

Mabarubtra State Allri·T .B. ·Jvm. 

Tor.u. 

• R.I. 6,ooo 

lb . 

l,5811'1111 

.,_ . .,.. 
750•1111 

51..-,6·88 

1,00,000·00 
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..f'or<ilJn : 

National Traffic Day 1975. Bharain 

Hindu s~m>j Building Fund , Bangkok 

General lmu~ A=ciarion Bldg., Bangkok 

Buil4ing Fun:i-KEL!.{I Btl.\RA T (B!ur41 C!u!>) ~K·nla L•mpu r 

TOTA'L 

GRAND TOTAL 
(Indian & Foreign) • 

Rs. 

~3'95S'00 

11,86,5'00 

16,900·00 

THE NEW INDIA AS URANCE COMPANY LIMITED 

1n4Utn: 

Particulars 

1. Shree Sab>t4ntba Aro;;ya M3n:ial 

2. Tile R•chn4tm~k K:arya Samiti 

3. T~h,,.culo1i1 Auociation of India 

+· Tn! N .itional A"ociation for the Blind 

.5· R•Uw.ly Womm's Club 

Tor.-L O:>N no"' 

F•rt!l'I: 
NIL 

Amount 

lU. 

2,000 

2,000 

6o,ooo 

,501 

32. ne Committee would lib to be apprised of tlae euct ...-re .. 
1lCf.iop ~ la tbe cu;e ol tJtose Pttblic ad r:ftikings who spent ft' ·~ 

tiselllenf$ · iJJ, Soav•r ued by A.l..C.C ~ CollliDWee w,ould lllw wq 
~ ~ to boJV bnaediately w.hetller rtsponsir.Jlit.y has been filled• m 
~ ~ IUlCl ~ tMen' ... 'tllem for lief fticlr ·• 
CoDloll1,iUee ••ma..t is 11iso pu:isllllble WHlet Ln. . . 

1. ~ncreasing use of (?overnment o~ ~·~ 

£Reco.mnte.adatin (Sl. o. 15(1)-.Paragr.aph 41(l)] 

33. In ~ context of the need to increasuigly utilize the Qoverwxiev:i 
·controlled mass media for publicity the Committee observed:-

"That. it will be obligatory on the Public Sector Und~rlakings to 
spend at least 30 per cent o'f their actual advertising and pub&-
city budget through Government owned mass mCdia ·viz. All 
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India Radio and Door Darsban. This shoald be gradually in.-
creased to 50 per cent within next three years." 

34. The Government furnished the following reply:-
"The Government agree with the Committee that the Public enter-

prises should make ·greater use of the Radio and TV, the Govt. 
owned media. They are, however, of the view that prescribing 
a fixed percentage would result in depriving the Managements 
of their powers of discretion in evolving etr'ective publicity 
strategies and plans through use of appropriate media. 

A large number of public enterprises produce basic industrial goods and 
machinery, equipment and intermediate industrial goods 
and components, the promotion of which cannot be done 
through Radio and TV. There are some enterprises producing 
and selling consumer goods like bread, drugs, cloth, pboto 
lllms, cameras, TV sets, watches, bulbs. The Radio and TV 
are among the various other media that they employ for pro-
duct promotion and publicity. Expenditure to the extent en-
visaged by the Committee may not be feasible because of the 
diverse character of the target audiences, the nature of the. 
message to be conveyed, and certain inherenf limitations of 
the media. 

The Government has, however, advised the Managements of Pub-
lic Enterprises that they should make increasing use of the 
Government owned media wherever possible, in preference to· 
other media, keeping in mind the cost effectiveness (Appendix. 
Ill)." 

[BPE O.M. No. 2(36)/78--BPE (GM-I) dt. 19-12-78]' 
35. The Committee had earlier in fllis Report pointed out how publicity 

ii more effective on Radio, which bas reached even remotest areas of the· 
cemtry din on other media. Tile Committee would insht that the advice 
of tlie Govemmeat to die PubHc Ulldertakiags to make increasing use of the· 
Gcnenunent Owned media Is actoaJly followed bv posittfe action in that· 
6edion by the U.wenakillp. To ensure this, there should be a proper· 
mDllltortng eel In the Bureau of Public EnfelltrM to can for infonnadon' 
from each Public Undertaking in recant to the e:mnt of atilisadon of C.ov-
enunent owned media ha a particular year in compari~ with the rorres-
,...... position duri~ the last two years and for taking suitable mea!i1Jl'C5 · 
.. Ille that there is gnclnal llfhancement in each case towards ac•ievement 
el Ille fllr1!et of 30 per cent (to illCl'eUe further to SO per cent) su~ · 
"1 the Committee. 

NEw DELm; 
March 13, 1979 
Pliiiiguna 22,-1990- (Sf -

JYOTIRMOY BOSU, 
Chairman, 

Committee on Public Untlertalcings. 



APPENDIX I 

(Pide reply to recommendations at S. No. 12.t!M(13) para 28.) 

Copy of O.M. No.: BPEJGL-042J78BPE(I&R)12(1) 178 
dated 18th December, 1978 

from Bureau of Public Enterprises to all Ministries/Departments of 
Government of India 

OFFICE MEMORANDUM 

. ' 

SUB.JECT.-The expenditure on PublicitJ1IAdvertisements to be shown a.r a 
distinct item in Profit and Loss Account in Annual Reports. 

1. The Committee on Public Undertakings (l 968-69) (Fourth Lok 
Sabha) in their 47th Report recommended that the expenditure on Public 
Relations and Publicity should be shown separately in the annual accounts 
of the public undertakings. The Government had accepted this recommen-
dation and issued instructions that the total expenditure on Public Rela-
tions and Publicity in the public undertakings should be shown separately 
in the Profit and Loss Accounts of the Public Undertakings vide 0.M. No. 
BPE(l)/113 A,dv. (F)/70 dt. 26th August, 1970 and O.M. No. BPE 
(I&R) 29(69) dt. 17th November, 1969 (Annexure). 

2. The Committee on Public Undertakings (1977-78) (Sixth Lok 
Sabha) in their 4th Report on "Extraordinarily High Expenditure on Pub-
licity by Public Undertakings" have again reiterated that the expenditure 
on publicity /advertisements should be clearly brought out in the Annual 
Reports. (A copy of their recommendations is enclosed. 

3. Ministry of Industry, etc. are requested to bring the contents of this 
0.M. to the notice of the public undertakings under their administrative 
control for necessary action. 
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Sdj-
v. G. KESARY 

Joint Director. 



To 
All Ministriei/Departments of 
Government of India. 

•Copy to: 
1. Public IA!ICIOr enterprises. 
2. Controller and Auditor General of India. 
3. Integrated F"dlallcial Advilon. 
4. Secretary, Standing Conference of Public Enterprises, 36,... 

Janpath, Chanderlok Bldg., New Delhi-l 10001. 

S. Heads of Divisions of BPE. 



Alllaeure to Appallb I 

Copy Of the recommend8tions of the Committee on Public Undertakingl 
in its 4 7th Report (4th Lok Sabha) 1968-69 OD Public Relations and Pub-
licity in Public Undertaking& and Govemment reply thereon. 

Bers - dn'i - (Sllldlll Nit. 11 Na 3.12) 

The Committee further recommend that the expenditure OD public 
relations and publicity should be shown separately in the accounts of tho 
public undertakings. The expenditure on staff or establishment deployed 
in the undertaking for this work should also be shown distinctly. 

Reply of Government 

Government accept the . recommendations. Total expenditure on public 
relations and publicity and expenditure on staff and establishment in tho 
]>$lie undertakings will be shown as a note to the profit and loss account 
of the undertakings. 

[No. BPE (l&R)/29/69 dated 17tb Nomn'ber, 19'9) 

PUBLIC RELATIONS AND PUBLICITY U1i PUBLIC UNDERTAK· 
ING~EXPENDITURE ON 

The Committee on Public Undertakings in its 47th Report on public 
relations and publicity in public undertakings has observed as under:-

"The Committee further recommend that expenditure on public 
relations and publicity should be shown separately in the 
accounts of the public undertakings. The expenditure on staff 
or establishment employed in the undertakings for this wort 
should be shown distinctly." 

This recommendation has been accepted by the Government. 

The expenses incurred on public relations and publicity during the year 
may be indicated as a note to be appended to the profit and loss accounL 
This note should indicate details of expenditure on staff/establishment, 
payment to consultants and any other major item of expenditure. 

The Ministry of Industrial Development etc. are requested to bring the 
contents of this O.M. to the notice of the public undertakings under their 
administrative control for necessary action. 

[No. BPE/1(113)/Adv.(F)l70 dated 26th August, 1970} 
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APPDIDIX D 

cv·,.rep1yto~ats.N ... 1s1t•4pare 18) 

OA&DBN llBACH SHIPBUil.DERS AND ENGINEERS LTD. 

A. 0..... II ' .... ,_ .... Im ..,,..,._ 

,.,.Conveyor Equipment M.uudiu:turen' Amociatian al ladia . 

"2. Indian Road Con..-
S· Indian Institute ol Metal1 

4. Calcuna M.anafement Asooclatian 

-,. Institution or Production Engineen 

6. Indian Institute or Welding 

7. National Safety Council 

8. Engineering Export Promotion Council 

9. All India Management Asoociation 

oo. AIEI Divisional Secretarial Services 

11. Indian Foundry Association 

n. Indian Pump Manufacturen A"°ciation 

13. :-<ational Council of Applied Economic R"e:orc 1 

·~· C•lcutta Productivity Council 

15. Institute of F.ngi"""" (India) 

16. ludo Ger:nan Chamben of C3mm~rc~ 

17. Indian A.uociation of Materials rdanagcment 

357 

750 

11.)'l 

2.'.liJO 

IJ')() 

1000 

B. Llat of Joaruala aad Perlo41cais fnr wlalch Sabscrlpthm were pUd la 
1'75-76 

Ill. 

1. Time ,,., 
a. Ecoaomiot 
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S· Alia 

... Public Bnllerprile Recardt:r 

5. World Tela • 
6. lntr:mational Shipping & ShipbuHlangt>lrectory 

7. Shippiag Wodcl & Sbipbuildlr 

8. Sea Trade 

9. Indian Shippiag & Shipbuildiag 

10. Fair Play-International 

11 • Enginccring & Mctala Review 

12. Eutem Economist 

13. Company Ncww It N-

, ... Weekl,Mlada al bdUllrial U.-·atc. 

15. Indian Rqilttt of Shipping 

16. AIEI West /tUn Digat 

17. Timm al India 

18. Indian WeldiJlg Joumal 
19. a._,. P.mlicatW.. 

20. Economic Scene and Journal al IDdmtry & Trade 

111. Bl-al India 

1111. Campany News and Notea, Qipilal & lloclliilll • 

113. Daily 8loippiDs ~ 

q.. Labour Law Journal -1 Lok UdJIOI Joumal 

"6. IRDflLD SodilcriptiOG to /JIU 

117. Calcutla B&cbange Gu:tlc & Daily Ad~ 

118. Indian Joumal al Bqincon 

99. lndiul Trade Joumol 

30.~ 

51. Motor Ship 

5R. Labour Welf'att I: Ind-W R.rlaUoa 

"· .............. ,...,.. 

1120 

fOO 
Sao 
100 

100 

1000 

100 -100 

100 

100 

IDO 

16o 

100 

1000 
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APPENDIX W 
[YUie reply to recommendation at S. No. 15(1), para 34] 

Copy of O.M. No. BPN/GL-041178/BPL(I&R)/12(1)78 dated 18th 
December, 1978 

From Bureau of Public Enterprises to all MinistriesiDepartments of 
Government of India 
Of/ice Memorandum 

Sllbject :-Use of Government owned mass media-All India Radio and 
Door Darshan by Public Enterprises for their Publicity. 

1. The Committee on Public Undertakings (1977-78) (Sixth Lok Sabha) 
in their 4th Report on "Extraordinarily High Expenditure on Publicity by 
Public Undertakings" have recommended that the public undertakings 
should spend 50 per cent of their advertising and puhlicity budget through 
Government owned mass media. e.g. All India Radio and Door Darshan. 
Copy of the Committee's recommendations is ~ven overleaf. 

2. The Government are of the view that prescribing fixed percentage 
would be impracticable due to the widely varying nature of the activities of 
the public enterprises and their publicity needs. The Ministry of Industry, 
etc. are requested to impress upon the Managements of the public enter-
prises under their administrative control that wherever possible they shoulC: 
make increasing use of the Government media in preference to others. 

To 
All Mlnistries/Departments of 
Government of India. 

V. G. KP.SARY. 
Join1 Director. 

Copy to: 
(l) Public Sector Enterprises. 
(2) Comptroller and Auditor General of India. 
(3) Integrated Financial Advisors. 
(4) Secretary, Standing Conference of PubHc Enterprises, 36, Jan-

path, Qiandcrlok Bldg., New Delhi-110001. 
(5) Heads of Divisions of BPE. 
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{V""" para 4 of lntroductiOG) 

AML:nis of .a;,,,. /Ilka 6)' a.- °" dw _.......,..,, ..,.,,.. ii 11\t F_,. &pl 
of IM ~ "" PsMie ~· (Sidi IM: s.Ma) 

I. Total number al' iw:ommend•tiDDI made 

II. RecommendatiDDI that have been ..:cepted by o.Mmmcnt (vldr 
recommcmhtiODI at S. Na1. 7, 13 and 14) • • . , 

Percentage to total 

III. Recommendations which the Committee do oat d<Sire to punuc in 
view of Government'• reply [vw recommendatiDDI at S. Na1. t 
and 15(1)) 2 

Percentage to total 13·3% 

IV. Recommendations in iupect al' which !"!.>Ii"' of Government have 
not hem accepted by the Committee [vldr n:commendatiolll at S. 
Nao. 2, 3, 4, 5, 6, 10, 11, 12 and 15(3)1 8 

v. 

Pcrccntage to total 

RecommendatiDDI in respect al' which final replia al' Government 
are1tillawaited (vid• n:mmmmdatiDD1 at S. Na1. 8,9 and 15(2)). 

Pcn:cntagc to total 

GMGIPMRND-LS Il-4387 LS-27-3-79-1379. 

'l:l 

2 

19·3% 
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